
list for orders on 25.6.2001. 

LLC 
P'%ember Vic.'.thaiz,mari 

pq*. 

Mr. BC.Pathak, Addl.C.G.3.C. for 
t-he respondents, states that he h a s 

appeared for the respondent no.2 also. 

HR prays for and granted 4 weeks time 

to Pile reply on boh8lf of both the 

respondents. 

List on 2-8-2001 for order. 

V c 
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FORj'4 NO 
( 5 ee Rule 42 ) 
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2.8.01 	List on 27.'8.ue2001 for brcjer.. 

• 	t. C 	. 
Mer .  mb 	 Vice ha irman 

•  

27.8.01 	• • Liàt again on 27/9/01 for ordef, 

ViO.Chajrrnan 

mb 

£QA 	v&eL 
	 21090 01 	hit on 15/10/01 for order. 

Pebar 	 V ceusthirrnan 
mb 

15.10.01. 	No reply has been filed. 3 weeks 

time is allowed for filing of reply. 

List on 22.11.01 for filing of reply. 

L 
Mnber, i. . 

lm 

- 	
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reply so Par Piles • List the 

tase an 13.12.2001 for filing of written 

satemf3nt, 

Membar'' 
	

Chairn 
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13,12,01 	•i 8.C.Pathak,,learriad,Addl. C.G.S. 

1W 

iL 

C. submits that respondenthaQapproach9d 

tjie High Coj 1rt against the order dated 

k8.12.2000 passed in O.A. No. 89/99. No 

interim order has been passed amd matter 

hasbean listed for admission in the High 

Court. In thsircumstances, the case is 

listed on 11.1,02 for order. 

Member 

0 



C.P. 13/2001 

Notes of the Registry Date Order of the Tribunal 	- 

11.1.02 Heard Mr.5.Sarma, 	learned counsel 
for the applicantan4 also 	r.8.C.Pathak, 

• learned Audi. C.G.S.C. 	for the respondents. 

It seems that kk against the judg- 

ment and order dated 	8.12.2000 passed by  

this Tribunal in 0.A. 89/98 0  the r3sponde- 

nts presented aUnt Petition before the 

, 

High Court (tJ.P. (c) No. 4456/2001) 	and the 

,L judgment and order of the Tribunal is 

under examination before the High Court. In 

this circumstances, we do not find any 

justification to continue with the C.P. 

The Eotempt Proceeding thus stands dropped. 

Member 	 Vice-Chairman 

mb 
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